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BEFORE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 810 OF 2024 
 

IN THE MATTER OF: 

Ashish                                                                                              … Applicant 
Versus 

State of Haryana and Ors.                                                           … Respondents 
 
REPLY ON BEHALF OF THE RESPONDENT NO. 5 – JBM 

ENVIRONMENT MANAGEMENT PRIVATE LIMITED  

 
A. INTRODUCTION 
 
1. The instant Reply is being filed on behalf of Respondent No.5 – JBM 

Environment Management Private Limited [“JBM”] pursuant to the Order 

dated 14.10.2024 passed by this Hon’ble Tribunal in the captioned 

Original Application being O.A. No. 810 of 2024 [“OA”] impleading JBM 

as a party Respondent. 

 
2. The captioned OA has been registered by this Hon’ble Tribunal in exercise 

of its suo moto jurisdiction under Sections 14 and 15 of National Green 

Tribunal Act, 2010 [“Act”] on the basis of a letter dated 02.11.2023 

[“Complaint”] addressed by the Applicant. In the Complaint, it has been 

inter alia alleged that JBM, which has been given contract for handling, 

management and disposal of solid waste, by Nagar Nigam, Panipat [“MC 

Panipat”], instead of scientifically disposing of solid waste, is discharging 

it between two rivers which are at a distance of about 50 [fifty] feet and 

sometimes partially burnt garbage and unburnt garbage is dumped into the 

canal, leading to contamination of drinking water source to the local area.  

 
3. Taking note of these allegations in the Complaint, this Hon’ble Tribunal 

vide Order dated 27.08.2024 passed in the captioned OA constituted a 
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Joint Committee comprising of District Magistrate, Panipat [“DM 

Panipat”] and Haryana State Pollution Control Board [“HSPCB”] 

[“Joint Committee”] and directed the Joint Committee to collect relevant 

information and submit a Factual Report. 

 
4. The Joint Committee submitted a Status Report dated 11.10.2024 before 

this Hon’ble Tribunal inter alia alleging purported violations in handling, 

management and disposal of solid waste by MC Panipat and JBM. 

Consequently, MC Panipat and JBM were inter alia impleaded as party 

Respondents in the captioned OA vide Order dated 14.10.2024. 

 
5. At the outset, JBM states and submits that all averments / claims / 

submissions / allegations made by the Applicant in the Complaint except 

to the extent that the same are matters of record or have been expressly 

admitted hereinafter, are denied. No averments / claims / submissions / 

allegations should be deemed to have been admitted by JBM by mere 

reason of non-traverse. 

 
B. BRIEF OVERVIEW 

 
6. JBM is a company specifically incorporated for the implementation of the 

project of Integrated Solid Waste Management [“ISWM”] in the Sonipat 

Cluster, comprising the cities of Sonipat, Panipat, Samalkha, and Gannaur 

[“Project Areas”].  

 
7. JBM has been engaged by the respective Urban Local Bodies [“ULBs”], 

including MC Panipat under the Concession Agreement dated 26.07.2017 

[“Concession Agreement”] for the management of Municipal Solid 

Waste [“MSW”] generated within their respective municipal areas, along 

with allied civic services, including the collection, transportation, 
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processing, and scientific disposal of MSW by way of Waste to Energy 

[“WtE”] Plant and/or bio-methanation [“Project”]. A copy of the 

Concession Agreement dated 26.07.2017 executed between JBM and 

ULBs is annexed hereto and marked as Annexure R1. 

 
8. The Project is a public private partnership project conceived under the 

Swachh Bharat Mission of the State Government of Haryana. The 

Concession Agreement provided for inter alia the following duties and 

obligations of JBM:- 

 
(a) Setting up of a Processing Facility:-  

JBM was required to set up of Processing Facility [as defined is 

Article 1.1.85 of the Concession Agreement] comprising of a WtE 

Plant and bio-methanation [“Processing Facility”] at Murthal for 

processing of MSW and conversion thereof into energy within a 

period of 24 [twenty four] months from the signing of the Concession 

Agreement;  

 
(b) Collection of Waste from the Points of Generation:-  

As per Article 2.7 of the Concession Agreement, JBM was required 

to start collection of MSW generated from the waste generators 

located in the Project Area via door-to-door collection method, within 

120 [one hundred and twenty days] days from execution of the 

Concession Agreement;  

 
(c) Storage of Waste at Secondary Collection Points [“SCPs”]:–  

The MSW collected was thereafter required to be transported to the 

SCPs [as defined in the Concession Agreement]. It was the duty of 

the participating ULBs, including MC Panipat to provide SCPs and 
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Transfer Stations to JBM within a period of 30 [thirty] days from 

signing of the Concession Agreement; 

 
(d) Transportation of Waste from SCPs to the Processing Facility:–  

After collection of the MSW at the SCPs, as elucidated above, the 

same was to be transported to the Processing Facility established at 

Sonipat; and 

 
(e) Processing of MSW:-   

The MSW brought to the Processing Facility was to be treated and 

converted into energy.  

 
9. Pertinently, aforesaid obligations of JBM were contingent upon fulfilment 

of the Conditions Precedent as set out in Article 2.6 of the Concession 

Agreement as well as other reciprocatory and corresponding obligations 

by the ULBs which included but were not limited to:- 

 
(a) Handover of SCPs, Transfer Points / Transfer Stations, Dumping 

Sites / Landfills Sites, lands for establishing Processing Facility 

etc.:–  

Under Article 3.1 read with Article 7.1(a) of the Concession 

Agreement, the ULBs were contractually obligated to handover lands 

for establishing Processing Plant, SCPs, Transfer Points, Transfer 

Stations, Dumping Sites / Landfill Sites etc. free from encumbrances 

to JBM in the Project Areas within a period of 30 [thirty] days from 

the date of execution of the Concession Agreement on ‘as is where is 

basis’; 

 
(b) Facilitation in obtaining necessary approvals for establishment and 

commencement of the Processing facility:–  
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Under Article 7.1(c) of the Concession Agreement, the ULBs were 

under an obligation to ensure that all necessary approvals required for 

establishment and commencement of Processing Facility were 

granted to JBM within a period of 180 [one hundred and eighty] days 

from execution of the Concession Agreement; 

 
(c) Ensuring termination of existing contracts with third-party 

Contractors:–  

ULBs were obligated to ensure that all third-party contracts with 

other contractors for collection and transportation of MSW which had 

been executed prior to the Concession Agreement were terminated 

within 120 [one hundred and twenty] days from execution of the 

Concession Agreement. 

 
10. JBM commenced the operations of collection and transportation of MSW 

as per the provisions of the Concession Agreement from February, 2018 

and the Processing Facility, including the WtE Plant could only be 

commissioned by August, 2021 on account of delay inter alia in execution 

of the Power Purchase Agreement and grant of Environment Clearance.  

 
11. In compliance with all its obligations as well as Article 2.7 of the 

Concession Agreement, JBM has been duly managing the MSW in a 

scientific manner as per the Solid Waste Management Rules, 2016 

[“SWM Rules”]. JBM has also developed material recovery facilities at 

the Project Areas and has been carrying out its required maintenance. As 

such, JBM has duly complied with all its obligations under the Concession 

Agreement by disposing off and scientifically treating the MSW. The 

same is evident from the fact that JBM had been duly paid by the ULBs 
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for the MSW collected and processed / disposed of in accordance with the 

Concession Agreement. 

 
C. BREACH OF OBLIGATION TO PROVIDE SCP / TRANSFER 

STATIONS BY MC PANIPAT 

 
12. Under Article 3.1, read with Article 7(1)(a) of the Concession Agreement, 

the ULBs, including MC Panipat, were under an obligation to provide 

permanent SCPs or Transfer Stations to JBM to establish proper secondary 

storage facilities with sufficient space for handling and storing MSW 

collected from the Project Area. However, despite repeated requests, MC 

Panipat has till date not provided any permanent SCPs or Transfer 

Stations. Instead, MC Panipat has been designating temporary secondary 

collection sites for the storage of MSW which has led to the issues as 

raised in the captioned OA. This is evident from the relevant facts as set 

out hereinunder:- 

 
(a) from December 2017 to 2020, MC Panipat designated a temporary 

secondary collection site in Village Nimbri for JBM in relation to the 

MSW collected from the waste generators in Panipat. However, due 

to agitation by the residents, MC Panipat directed JBM not to use the 

said site as an SCP / Transfer Station;  

 
(b) thereafter, from 2020 to 2023, another temporary site near Gymkhana 

Club was allocated by MC Panipat for the collection of MSW. 

However, again due to agitation by the residents and the Municipal 

Councillor of the concerned area, MC Panipat directed JBM not to 

use the said site as an SCP / Transfer Station; 
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(c) in February 2023, MC Panipat handed over 2 [two] acres of land at 

Village Siwah [“Siwah STP”] to JBM, which is evident from a letter 

dated 27.02.2023 addressed by MC Panipat to JBM, where JBM 

invested in developing the necessary infrastructure to establish a 

proper SCP with sufficient space and means for storing and handling 

waste. A copy of the letter dated 27.02.2023 addressed by MC 

Panipat to JBM is annexed hereto and marked as Annexure R2;  

 
(d) in the meantime, by an Order dated 19.07.2023 passed in OA No. 182 

of 2023 titled Dr. Rajbir Arya v. State of Haryana, this Hon’ble 

Tribunal directed MC Panipat to establish proper SCPs with adequate 

infrastructure, including sufficient space for sorting recyclable 

materials, and to ensure compliance with the SWM Rules [“Rajbir 

OA Order”]. A copy of the Order dated 19.07.2023 passed in OA 

No. 182 of 2023 titled as Dr. Rajbir Arya v. State of Haryana is 

annexed hereto and marked as Annexure R3; 

 
(e) however, due to agitation by the residents and the resultant conflict 

with the Village Panchayat of Siwah, JBM was constrained to cease 

operations at the Siwah STP as well. The agitation and conflict 

primarily resulted because MC Panipat allocated the same site to two 

other concessionaires, namely M/s Pooja Consulation Company 

[“PCC”] and M/s IND Sanitation Solution Company [“IND”], who 

were dumping waste collected from sweeping and silt at Siwah STP, 

particularly outside the boundary wall. JBM, from time to time, 

intimated MC Panipat about the agitation resulting from the actions 

of PCC and IND, and requested that a separate permanent SCP be 

provided elsewhere for seamless storage of MSW collected from the 

waste generators in the municipal limits of Panipat. Copies of the 
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letters dated 30.06.2023, 30.06.2023, 01.07.2023, 20.07.2023, 

27.07.2023, 28.07.2023 and 28.07.2023 addressed by JBM in this 

regard are annexed hereto and marked as Annexure R4 [Colly.];  

 
(f) in July 2023, despite the Rajbir OA Order passed by this Hon’ble 

Tribunal, MC Panipat again allotted a temporary secondary 

collection site in Village Mehrana, between the Delhi Parallel Branch 

and Carrier Link Channel canals [“Subject Site”], for use as a SCP. 

Pertinently, the Subject Site, prior to its allocation to JBM, had been 

used as a Composting Plant and consequently, contained legacy 

waste which was not dumped by JBM;  

 
(g) in the intervening period, as a matter of fact, the Subject Site was also 

allotted by MC Panipat to PCC and IND for use as a dumping ground 

for road sweeping dust, drain silt, and malba. Whilst the MSW being 

collected at the Subject Site by JBM was meticulously and regularly 

transferred by JBM to its WtE Plant, the other two concessionaires 

i.e. PCC and IND failed to dispose off the waste collected and 

dumped by them at the Subject Site. JBM was not accountable for 

this, as neither the WtE Plant set up by JBM at Murthal is equipped 

to process the such waste, nor does the Concession Agreement 

require JBM to transport such waste to its Processing Facility; 

 
(h) in these circumstances, JBM inter alia raising this concern with MC 

Panipat addressed letters dated 21.10.2023, 03.11.2023, 01.12.2023, 

12.12.2023, 09.08.2024 and 21.10.2024 and requested MC Panipat to 

provide a permanent dedicated SCP to JBM. Copies of the letters 

dated 21.10.2023, 03.11.2023, 01.12.2023, 12.12.2023, 09.08.2024 
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addressed by JBM are annexed hereto and marked as Annexure R5 

[Colly.]. 

 
(i) pertinently, JBM utilized the Subject Site for the collection of MSW 

until August 2024, during which period JBM transported the MSW 

collected from households, public utility services, agricultural farm / 

lands, poultry / dairy farm, commercial establishments and industries 

via door-to-door method to the Subject Site, temporarily stored it, and 

then transported the same to its Processing Facility for processing and 

disposal in accordance with the Concession Agreement and SWM 

Rules. The weighbridge slips, as well as the invoices raised by JBM 

on MC Panipat during the period from July 2023 to August 2024, 

would demonstrate that the waste collected and transported to and 

stored at the SCP was then transported to the Processing Facility by 

JBM. The table hereinbelow has been prepared for the convenience 

of this Hon’ble Tribunal depicting the tonnage of waste temporarily 

stored at the Subject Site by JBM and thereafter transported to the 

WtE Plant during the period from July 2023 to August 2024:-  

 
MSW Collection data of Panipat July 2023 to August 2024 

Period Collection [in MT] Receiving [in MT] 
July, 2023 7063 7061 

August, 2023 7177 7170 
September, 2023 5820 5800 

October, 2023 6597 6570 
November, 2023 6767 6770 
December, 2023 7037 6985 

January, 2024 6153 6150 
February, 2024 6378 6356 

March, 2024 6928 6964 
April, 2024 6422 6432 
May, 2024 6059 6069 
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June, 2024 6723 6712 
July,2024 7071 7022 

August, 2024 7345 7341 
Total   93541 93402 

Difference  139 
 

In this regard, JBM craves liberty to produce the weighbridge slips 

as well as the invoices raised by JBM on MC Panipat between July 

2023 and August 2024 at the time of hearing to substantiate the 

contents of the said table;  

 
(j) on 14.08.2024, MC Panipat vide its letter directed JBM not to use the 

Subject Site as a SCP and as an alternative, designated another 

secondary collection site near New Sugar Mill, Village Dahar, which 

is currently being used by JBM for temporarily storing the MSW 

before transporting the same to the WtE Plant. A copy of the Letter 

dated 14.08.2024 addressed by MC Panipat to JBM is annexed hereto 

and marked as Annexure R6;  

 
(k) on 22.08.2024, HSPCB issued a Show Cause Notice to MC Panipat, 

for not setting up the facilities for the collection, segregation, storage, 

processing, and disposal of MSW as per the provisions of the SWM 

Rules. A copy of the Show Cause Notice dated 22.08.2024 issued by 

HSPCB to MC Panipat is annexed hereto and marked as Annexure 

R7; and  

 
(l) ultimately, the captioned OA was filed and registered by this Hon’ble 

Tribunal wherein this Hon’ble Court directed the Joint Committee to 

file a report. 
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D. PROCEEDINGS BEFORE THIS HON’BLE TRIBUNAL IN 

CAPTIONED  OA AND SUBSEQUENT DEVELOPMENTS 

 
13. In purported compliance of the Order dated 27.08.2024 passed by this 

Hon’ble Tribunal in the captioned OA, the Joint Committee inspected the 

Subject Site on 07.10.2024 and submitted its Report dated 11.10.2024 

inter alia stating as under:-  

 
(a) the dumping of MSW at the Subject Site started in the month of July 

2023 and stopped in February 2024; 

 
(b) the Concession Agreement for management of MSW was awarded 

by MC Panipat to JBM; 

 
(c) at the Subject Site, approx. 360 [three hundred sixty] MT of legacy 

waste / MSW was found dumped in open. Further, burning of MSW 

and no boundary wall being made was also observed at the Subject 

Site; and 

 
(d) no discharge of MSW in the canals as well as fresh dumping at the 

Subject Site as alleged in the Complaint was observed. 

 
14. Accordingly, HSPCB issued a Show Cause Notice dated 10.10.2024 to 

JBM inter alia alleging the violations of the SWM Rules, 2016 in 

disposing of the MSW at the Subject Site and seeking its response in 

relation to the imposition of Environment Compensation [“EC”] for the 

damage caused to the environment. A copy of the Show Cause Notice 

dated 10.10.2024 issued by HSPCB to JBM is annexed hereto and marked 

as Annexure R8. 
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15. In the meantime, MC Panipat, whilst completely ignoring the concerns 

and complaints raised by JBM regarding the waste from road sweeping 

and silt being dumped by PCC and IND at the Subject Site [for reasons 

best known to MC Panipat], insisted JBM to clear the MSW from the area 

used by JBM for temporary collection of MSW at the Subject Site. Under 

compulsion, JBM cleared 432.09 MT of waste on 11.10.2024 and 

12.10.2024 from the Subject Site and transported it to the Processing 

Facility for processing and disposal in accordance with the Concession 

Agreement and SWM Rules. Accordingly, vide its letter dated 17.10.2024, 

JBM inter alia informed MC Panipat that the waste from the area used by 

JBM for temporary collection the Subject Site has been transported to the 

WtE Plant for processing and disposal in accordance with the Concession 

Agreement and SWM Rules, and thereafter, the Subject Site has been 

covered with a layer of fertile soil. JBM also requested a work completion 

certificate from MC Panipat. A copy of the letter dated 17.10.2024, 

addressed by JBM to MC Panipat is annexed hereto and marked as 

Annexure R9. A copy of table along with the photographs and weighment 

bridge slips evidencing the disposal of 432.09 MT [four hundred thirty 

two] of waste are annexed hereto and marked as Annexure R10 [Colly.].   

 
16. Further, in response to the Show Cause Notice dated 10.10.2024 issued by 

HSPCB, JBM addressed letters dated 25.11.2024 and 03.12.2024 to 

HSPCB inter alia informing that road sweeping waste, malba, silt, etc., 

were being dumped at the Subject Site by PCC and IND. JBM reiterated 

that it was only collecting MSW on a temporary basis before transporting 

the waste to the WtE Plant at Murthal. However, under compulsion and to 

maintain the continuing relationship with MC Panipat, JBM transported 

432.09 MT of waste to the WtE Plant for processing and disposal in 

accordance with the Concession Agreement and SWM Rules, and covered 
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the Subject Site with a layer of fertile soil. Copies of the letters dated 

25.11.2024 and 03.12.2024, addressed by JBM to HSPCB, are annexed 

hereto and marked as Annexure R11 and Annexure R12, respectively. 

 
17. Thereafter, on 04.12.2024, a meeting was held before the Environment 

Compensation Assessment Committee [“ECAC”], headed by the Senior 

Environment Engineer – SWM Cell [HQ]. Representatives of JBM 

attended the meeting and reiterated that MC Panipat had failed in its duty 

to provide a permanent SCP / Transfer Station for temporary collection 

and storage of MSW to JBM. It was also submitted that other contractors 

engaged by MC Panipat, namely PCC and IND, working for road 

sweeping and drain desilting, were also dumping road sweeping dust, 

drain silt, and malba at the Subject Site. For these reasons, JBM requested 

that the Environmental Compensation [“EC”] recommended by the 

Regional Officer, Panipat [“RO”], vide its letter dated 06.11.2024 

addressed to the Chairman, HSPCB, not be imposed on JBM, as MC 

Panipat was liable for the same. 

 
18. After detailed deliberations, the ECAC was of the opinion that it is the 

mandate of MC Panipat to handle and treat the MSW being generated 

within the municipal limits. Accordingly, the ECAC directed the RO to 

re-examine the case of JBM and follow the procedure regarding the 

imposition of EC after obtaining relevant details from MC Panipat. A copy 

of the minutes of the meeting held on 04.12.2024 before the ECAC is 

annexed hereto and marked as Annexure R13. 

 
19. Thereafter, HSPCB addressed a Notice dated 08.01.2025 to MC Panipat 

with a direction to attend the meeting scheduled on 09.01.2025 at 11:30 

am at Mini Secretariat, Panipat, to decide further action to be taken in 
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accordance with the Order dated 10.12.2024 passed by this Hon’ble 

Tribunal. The said Notice was also forwarded to JBM by officials of MC 

Panipat with a direction to attend the meeting called by HSPCB. A copy 

of the Notice dated 08.01.2025 addressed by HSPCB to MC Panipat is 

annexed hereto and marked as Annexure R14. 

 
20. During the said meeting, the MC Panipat attempted to attribute the entire 

responsibility for the situation at the Subject Site to JBM, whilst ignoring 

its own failure of allotting a permanent SCP / Transfer Station to JBM and 

despite being fully aware that two other contractors [PCC and IND] had 

also been dumping waste at the Subject Site. In response, representative 

of JBM apprised HSPCB that other concessionaires of MC Panipat, 

namely PCC and IND, were also involved in the dumping of road 

sweeping and silt waste at the Subject Site, for which JBM cannot be held 

solely liable. The HSPCB, in turn, cautioned MC Panipat that failure to 

clear the legacy waste from the Subject Site would result in criminal 

action, including the lodging of an FIR against the Commissioner of MC 

Panipat. 

 
21. Instead of taking appropriate action by directing PCC and IND to clear the 

waste dumped by them at the Subject Site, MC Panipat vide its letter dated 

09.01.2025, has unfairly sought to shift the entire burden onto JBM. 

Despite proactive and good faith efforts taken by JBM in clearing waste 

from the Subject Site, MC Panipat has attempted to make JBM a scapegoat 

by issuing directions to clear the entire waste lying at the Subject Site, 

including the legacy waste and waste dumped by other contractors [PCC 

and IND], within an impractical and arbitrary timeframe of just four days. 

The letter further warned that failure to comply would result in the filing 

of an FIR against the representatives of the JBM engaged in Panipat. A 
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copy of the letter dated 09.01.2025 addressed by MC Panipat to JBM is 

annexed hereto and marked as Annexure R15. 

 
E. SUBMISSIONS AND BONAFIDE STEPS TAKEN BY JBM 

 
22. At the outset, it is respectfully submitted that after the last hearing in the 

captioned OA on 10.12.2024, JBM has in order to demonstrate its bona 

fides, undertaken further efforts to clear an additional 150 MT of MSW 

from the Subject Site. The cleared MSW has been transported to its WtE 

Plant in Murthal for processing in compliance with the Concession 

Agreement and SWM Rules. A copy of table along with the photographs 

and weighment bridge slips evidencing the  disposal of 150 MT of waste 

are annexed hereto and marked as Annexure R16 [Colly.].  

 
23. It is submitted that prior to its allotment to JBM, the Subject Site was being 

utilized as a Composting Plant and already contained legacy waste [not 

attributable to JBM]. In addition, MC Panipat engaged PCC and IND for 

road sweeping and desilting contracts and allotted the Subject Site to these 

contractors, who subsequently dumped road sweeping dust, drain silt, and 

malba at the Subject Site. JBM is neither accountable for this waste nor is 

its WtE Plant designed to process such types of waste. 

 
24. It is submitted that in strict adherence to the Concession Agreement, JBM 

has meticulously and consistently transported all MSW collected through 

its operations and temporarily stored at the Subject Site to the WtE Plant 

in Murthal for processing and disposal in compliance with the Concession 

Agreement and SWM Rules.  

 
25. Moreover, JBM has regularly apprised MC Panipat of the unauthorized 

dumping of road sweeping waste, silt, and malba by the other two 
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contractors, PCC and IND. Despite this, for reasons best known to MC 

Panipat, it has not taken any action to address the issue or prevent further 

dumping or disposal of the existing waste, except putting the entire blame 

on JBM. Nonetheless, as a responsible and environmentally conscious 

entity, JBM has cleared approx. 432.09 MT of legacy waste lying at the 

Subject Site between 11.10.2024 and 12.10.2024, and 150 MT of legacy 

waste between 05.01.2025 to 09.01.2025. The same has been transported 

to its WtE Plant at Murthal for processing in compliance with the 

Concession Agreement and SWM Rules.  

 
26. Notably, even during the meeting held on 04.12.2024, the ECAC 

acknowledged that the responsibility for the handling and treatment of all 

waste generated within its jurisdiction lies with MC Panipat. The ECAC, 

therefore, directed the RO to re-examine the case and follow due 

procedure regarding the imposition of EC, taking into account all relevant 

details from MC Panipat. 

 
27. It is submitted operations of JBM significantly reduce the burden on 

landfills, addressing one of the most pressing environmental concerns. 

Traditional waste disposal methods contribute to the release of harmful 

greenhouse gases, including methane, which is over 25 [twenty five] times 

more potent than carbon dioxide in its impact on climate change. By 

converting waste into energy, JBM not only mitigates these emissions but 

also exemplifies a sustainable and technologically advanced approach to 

waste management. 

 
28. Furthermore, JBM has consistently complied with stringent environmental 

standards and regulations, including but not limited to the Environment 

Protection Act, 1986, and the SWM Rules. By employing globally 
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recognized best practices, JBM minimizes any potential adverse 

environmental impacts. Beyond its environmental contributions, 

operations of JBM provide significant social and economic benefits, 

including the creation of green jobs, the promotion of innovation in waste 

management technologies, and support for local economies. By 

addressing critical waste management challenges, JBM also alleviates 

public health risks associated with unregulated and improper waste 

disposal. 

 
29. In view of the above, it is submitted that JBM has consistently undertaken 

proactive measures to protect the environment, including the scientific 

disposal of MSW and the establishment and operation of the WtE Plant, 

often exceeding its contractual and legal obligations. JBM remains 

unwavering in its commitment to advance sustainable waste management 

practices within the Sonipat Cluster and is dedicated to upholding its role 

as a responsible and environmentally conscious entity. 

 
Through:- 

 
 

KUNAL MIMANI | KARTIKEY BHATT  
    Advocates for the Respondent No.5 

 
Fox & Mandal, Solicitors & Advocates 

D - 394, Defence Colony, New Delhi 110024 
M.: +91 – 98718 89444 | E.: filings.newdelhi@foxandmandal.co.in  

 
New Delhi 
Dated: 13.01.2025 
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Municipal Corporation Panipat

To:

M/s J.B.M. Environment Management Private Limited

601, Hemkunt Chambers, 89, Nehru Place, New Delhi

Reference Number: 4087

Date: 27/02/2023

SUBJECT: Regarding provision of two acres of land near Sewerage 

Treatment Plant in village Siwah for establishing Secondary Waste 

Collection Centre/Transfer Station for Solid Waste Management.

With reference to the aforementioned subject, it is hereby 

stated that a contract was executed with you at the government level 

on 25/09/2017 for door-to-door waste collection, with a duration 

period of 22 years. Your organization commenced operations in the 

Municipal Corporation area from 22/02/2018, and as per Article 02, 

Point No. 2.6.1(A) of the agreement executed with you, Municipal 

Corporation Panipat is obligated to provide you land for establishing a 

Secondary Waste Collection Centre, for which you have been 

submitting requests from time to time.
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As presently there exists one Secondary Waste Collection 

Centre in Municipal Corporation Panipat constructed in Sector-25, 

near Gymkhana Club Panipat, for which removal requests have been 

made repeatedly by local residents, Municipal Councilors, etc. 

Furthermore, a matter regarding its removal is also pending before 

the Petition Committee of Haryana Legislative Assembly. Hence, its 

removal has become critically necessary.

Now, Municipal Corporation Panipat has temporarily allocated 

you two acres of land adjacent to the Sewerage Treatment Plant of 

village Siwah. You are hereby further directed to mandatorily prepare 

and relocate this new Secondary Waste Collection Centre and 

Transfer Station within the next one month, and ensure thorough 

cleaning of the currently constructed Secondary Waste Collection 

Centre in Sector 25, so that plantation-related activities can be 

initiated at that location.

Sd/- Illegible 

Executive Engineer (Sanitation)

Municipal Corporation Panipat

Improvement Trust Building, Railway Road, Panipat, Haryana
Office email: nagarnigampanipat132103@gmail.com,

Phone: 0180-2645800
Website: nagarnigampanipat.in
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1 

Item No. 13 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 182/2023 

Dr. Rajbir Arya  Applicant 

Versus 

State of Haryana Respondent 

Date of hearing: 19.07.2023 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Respondent: Mr. Rahul Khurana, Adv. for HSPCB  

ORDER 

1. Grievance of the applicant is dumping of huge garbage and solid

waste in Sector No. 25. It is further contended that during night the 

garbage is burnt causing serious health hazard to the local residents. 

2. The matter was taken up by this Tribunal on 28.04.2023 and a

report was called from the Municipal Corporation, Panipat.  

3. In compliance thereof, Municipal Corporation, Panipat has

submitted a report dated 18.07.2023 as follows: 

“1.  As mentioned above the site in question was merely a secondary 
storage and transfer station. MC Panipat has handed over 02 acre 
land to Mis JBM Company in the month of February 2023 on which 
they are building a proper secondary storage facility with sufficient 
space for storing and handling the waste as per their agreement 
with MC Panipat. All the collecting vehicles have green and blue 
painted separate bins for collection of bio-degradable & non bio-
degradable waste.  

2. As already mentioned in point no. 1, M/s JBM Company is making
a modem covered secondary storage facility for temporary storage
of municipal solid waste at vill. Siwah and they already have their

ANNEXURE R3
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2 

waste processing facility i.e. Waste to Energy Plant at vill. Tajpur, 
Murthal (Sonipat). The sweeping waste that mainly compromise of 
silt and dry waste is also being transported to the new secondary 
storage point at village Siwah.  

3.  The site in subject was only being used for storage of waste 
temporarily and all processing activities are being carried out at 
the processing facility i.e. Waste to Energy Plant at viii. Tajpur, 
Murthal (Sonipat).  

4.  The waste found lying outside the boundary wall was polyethene 
and other light objects blown away by wind, the same has been 
cleared and site has been closed for further storage of waste.  

5.  M/s JBM Company is involved in door to door collection of waste 
and collects waste from households on 'as received basis'. Mc 
Panipat has achieved nearly 60% source segregation and trying. 
to achieve 100% source segregation by carrying out regular IEC 
programs to educate and motivate people .. Also the mixed waste 
received from households is also being segregated at the 
processing facility i.e. Waste to Energy Plant at vill. Tajpur, 
Murtha! (Sonipat).  

6.  As explained above in point no. 4, the waste was blown by wind 
towards the drain and also the waste in the drain was coming 
from upstream with the flow of water. The same has been cleaned 
and the drain is also being cleaned by MCP by engaging a 
separate agency.  

7.  Today, no waste is being dumped in the area in question. MCP is 
cleaning up the area completely and as the ownership of the land 
leis with HSVP. MCP will ask the department to develop a green 
area in this land. Also, the new facility being constructed at viii. 
Siwah, will have a concrete flooring and proper provisions for 
leachate collection alongwith all the modem machinery for 
handling the waste and it will be a covered area with ample space 
for storage and segregation of waste.”  

4. The State PCB has pointed out certain deficiencies in compliance of 

Solid Waste Management Rules, 2016. 

5. In view of above, we direct as follows: 

i. Municipal Corporation, Panipat is directed to ensure 

compliance of Solid Waste Management Rules, 2016. 

ii. Municipal Corporation, Panipat has to set up proper secondary 

storage facilities with proper upkeep without causing public 

health and health issues to conservancy staff with sufficient 

space for sorting of recyclable materials to enable informal or 
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authorized waste pickers and waste collectors to separate 

recyclables from the waste and provide easy access to waste 

pickers and recyclers for collection of segregated recyclable 

waste such as paper, plastic, metal, glass, textile from the 

source of generation or from material recovery facilities, Bins for 

storage of bio-degradable wastes shall be painted green, those 

for storage of recyclable wastes shall be printed white and those 

for storage of other wastes shall be printed black and to make 

arrangement for segregation of waste and ensure compliance of 

Solid Waste Management Rules, 2016. 

iii. Municipal Corporation, Panipat is directed to quantify the waste 

generation and waste processed so that there is no addition of 

legacy waste. 

6. With these observations, the application stands disposed of.  

Sheo Kumar Singh, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 
July 19, 2023 
Original Application No. 182/2023 
DV 
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JBM Environment Management Private Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro 

 

No: JBM/EMPL/C&T/MCP/30623/10                Dated: 30.06.2023 

 

To, 

Municipal Corporation of Panipat, 

Near Railway Station Road. 

 

Sub: To Inform about the unauthorized practice by PCC and IND - dumping of 

waste outside the designated area (near STP, Shiva) 

 

Respected Sir, 

 

We as JBM Environment Management Pvt. Ltd. were designated a land of 2 Acre 

to construct a secondary collection Point near STP, Shiva where construction 

process is going on. 

Sir, we are writing this letter to inform you that PCC and IND company are 

dumping the waste outside the designated area which they are collecting from 

Road sweeping and Construction and Demolition Site, which is creating a very 

unhealthy and unhygienic environment. PCC and IND will be responsible for any 

financial loss and public in future. 

Requesting you to kindly look into It. 

 

Thanking You, 

 

For, JBM Environment Management Private Limited 
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JBM Environment Management Private Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro 

 

No: JBM/EMPL/C&T/MCP/30623/11                    Dated: 30.06.2023 

 

To, 

Municipal Corporation of Panipat, 

Near Railway Station Road. 

 

Sub: Regarding the protest by nearby citizens against the dumping of waste at 

secondary collection point, STP Shiva, Panipat. 

 

Respected Sir, 

We as JBM Environment Management Pvt. Ltd. were designated a land of 2 Acre 

to construct a secondary collection Point near STP, Shiva, Panipat. 

Sir, we are writing this letter to Inform you that the citizens are protesting against 

the dumping of waste at the above mentioned site. The situation is uncontrollable. 

We a e requesting you to kindly look in to it and take the necessary action. 

 

Thanking You, 

Sd/- 30.06.2023 

For, JBM Environment Management Private Limited 
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JBM Environment Management Private Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro 

 
No: JBM/EMPL/C&T/MCP/01723/01                Dated: 01.07.2023 

 

To, 

Municipal Corporation of Panipat, 

Near Railway Station Road. 

 

Sub: Regarding the protest by local citizens against the dumping of waste at 

secondary collection point, 5TP Shiva, Panipat. 

 

Respected Sir, 

We as JBM Environment Management Pvt. Ltd. Wants to inform you that the 

local citizens of Shiva village are protesting against the dumping of waste at 

secondary collection Point near STP, Shiva, Panipat. They are not allowing the 

collection vehicles to unload the waste at the site. 

 

We are requesting you to kindly look into it and take necessary action. 

Please provide Police protection with one Designated officer from MCP if 

required. 

 

Thanking You, 

 

For, JBM Environment Management Private Limited 
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JBM Environment Management Private Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro 

 

No: JBM/EMPL/C&T/MCP/200723/19     Date: 20/07/2023 

 

To,  
 
The Commissioner,  
Municipal Corporation of Panipat,  
Near Railway Station Road. 
 

Sub: regarding the protest by nearby citizens against the dumping of waste at secondary 

collection point, STP Shiva, Panipat. 

Respected Sir, 

We as JBM Environment Management Pvt. Ltd. were designated a land of 2 Acre to 

construct a secondary collection Point near STP, Shiva, Panipat. 

Sir, we are writing this letter to inform you that the citizens are protesting against the 

dumping of waste at the above mentioned site which is hampering the door to door waste 

collection process. The situation is uncontrollable. 

We are requesting you to kindly look into it and take the necessary action. 

Thanking You, 

Sd/- 

For JBM Environment Management Private Limited 
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JBM Environment Management Private Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro 

 

No: JBM/EMPL/C&T/MCP/270723/20     Date: 27/07/2023 

To, 
 
The Commissioner,  
Municipal Corporation of Panipat,  
Near Railway Station Road. 
 

Sub: Facing issues during Door to Door collection of waste due to non-availability of 

secondary collection point/transfer station. 

Respected Sir, 

This is in regards to the above subject line. We JBM Enviro Pvt. Ltd. wants to inform you 

that we are not able to do the transfer of waste from allocated secondary waste collection 

point, Gohana Road Dhar, near Railway crossing due to ongoing public protest. 

The door to door collection process of waste Is hampering because of the ongoing protest 

by the citizens against the dumping of waste at the allocated site. 

Request you to kindly allocate suitable land for secondary waste collection, so that we 

can conte to poor waste collection process smoothly. 

Note Kindly provide the land for secondary collection point/transfer station to us on lease 

so that we can construct a proper setup for the same. 

Thanking You, 

Sd/- 

For, JBM Environment Management Private Limited. 

CC To: 
Xen, Sanitation Department 
CSI, Sanitation Department 
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JBM Environment Management Private Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro 

 

No: JBM/EMPL/C&T/MCP/28-0723/21     Date: 28/07/2023 

 

To, 
 
The Commissioner,  
Municipal Corporation of Panipat,  
Near Railway Station Road. 
 

Sub: Facing financial losses due to non-availability of a permanent secondary collection 

point/transfer station. 

Respected Sir, 

This is in regards to the above subject line. We JBM Enviro Pvt. Ltd. want to inform you 

that citizens are protesting again at the land, which was allocated to us yesterday by MCP 

near new Sugar Mill. We are not able to do the transfer of waste from allocated point. 

The door-to-door collection process of waste is hampering because of the ongoing protest 

by the citizens against the dumping of waste at the allocated site. 

C&T process is already running in loss and due to frequent changes in location of 

Secondary collection point, we are facing financial losses. Before this, we have spent Rs. 

20 Lacs (Approx.) at Shiva STP Point. 

In addition, we are facing loss in User charges collection due to frequent changes in 

location of the secondary collection point. 

We are requesting you to kindly allocate a suitable and permanent land for secondary 

waste collection so that we can continue door-to-door waste collection process smoothly 

without further financial. 
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Note: Kindly provide the land for secondary collection point/transfer station to us on 

lease so that we can construct a proper setup for the same. 

Thanking you, 

Sd/- 

For JBM Environment Management Private Limited 

 

CC To: 

Xen, Sanitation Department 

CSI, Sanitation Department 
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JBM Environment Management Private Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro 

 

No: JBM/EMPL/C&T/MCP/280723/22     Date: 28/07/2023 

 

To,  
 
The Commissioner,  
Municipal Corporation of Panipat,  
Near Railway Station Road. 

Sub: Release of deducted payment of 10% to Ms JBM Enviro for non construction of 

MRF at Shiva near STP 

Respected Sir, 

This to request you to release our deducted payment amounting to 10 percentage of 

monthly billing on account of non-construction of secondary waste collection station at 

Shiva near STP. As you must be aware of that we have spent aprox 20 lakh in capital 

expenditure at Shiva, however due to MCP was not able to free the site from 

encroachment, we were not able to make site functional. Hence, I request MCP to release 

our deducted amount as soon as possible. 

Thanking You, 

Sd/- 

For, JBM Environment Management Private Limited. 

 

CC To: 

Xen, Sanitation Department 

CSI, Sanitation Department 
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JBM Environment Management Private Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro 

 

No: JBM/EMPL/C&T/MCP/211023/03     Date: 21/10/2023 

To, 
 
The Commissioner, 
Municipal Corporation of Panipat, 
Near Railway Station Road. 
 
Sub: Regarding Irregularities in waste collection and Transportation of door to door waste at 

Secondary collection point, Binjol. 

Respected Sir, 

With reference to above mentioned subject line and reference to letter number 5227, dated: 

21/10/2023. We, JBM Enviro Pvt. Ltd. would like to inform you that the waste collected from 

Door to Door on daily bases at Secondary Collection Point, Binjol, is being transferred to WTE 

plant by JBM. We are following all the SOPs of secondary collection points directed by MCP and 

ensuring the cleanliness of the SCP in all possible ways. 

The waste which is accumulated at the SCP is of road sweeping and drainage silt which is collected 

by PCC and IND. 

We had already informed you about this matter and asked you to allocated separate point to PCC 

and IND to transfer sand and silt waste of Drainage and road Sweeping. But no action was taken 

by MCP. 

We are requesting you to kindly look into this matter. 

Please find attached the photographs of daily cleanliness and waste lifting by JBM in Annexure 1. 

Also, find attached the photographs of Sand and Silt dumped by PCC and IND at SCP in Annexure 

2. 

Thanking you 
Sd/- 
For JBM Environment Management Pvt. Ltd. 
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JBM Environment Management Private Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro 

 

No: JBM/EMPL/C&T/MCP/211023/04     Date: 3-11-2023 

To, 
 
The Commissioner,  
Municipal Corporation of Panipat,  
Near Railway Station Road. 
 
Sub: Regarding Complaint No.TW21-11224 Dumping of War at Village Binghol, Panipat 

Respected Sir, 

With reference to above mentioned subject line and reference to letter number TW21-11224, dated: 

21/10/2023. We have already mentioned in letter No-5227, in your good office dated 21/10/2023. 

We, JBM Enviro Pvt. Ltd. would like to inform you that the waste collected from Door to Door on 

daily bases at Secondary Collection Point, Binjol, is being transferred to WTE plant by JBM. We 

are following all the SOPs of secondary collection points directed by MCP and ensuring the 

cleanliness of the SCP in all possible ways. 

The waste which is accumulated at the SCP is of road sweeping and drainage silt which is collected 

by PCC and IND. 

We had already informed you about this matter and asked you to allocated separate point to PCC 

and IND to transfer sand and silt waste of Drainage and road Sweeping. But no action was taken 

by MCP. 

We are requesting you to kindly look into this matter. 

Please find attached the photographs of daily cleanliness and waste lifting by JBM in Annexure 1.  

Also, find attached the photographs of Sand and Silt dumped by PCC and IND at SCP in Annexure 

2. 

Thanking you 

Sd/- 

For JBM Environment Management Pvt. Ltd. 
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JBM Environment Management Private Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro 

 

No: JBM/EMPL/C&T/MCP/011223/01     Date: 01/12/2023 

To, 
 
The Commissioner, 
Municipal Corporation of Panipat, 
Near Railway Station Road. 
 
Sub: Regarding to increase resources in Door to Door collection system and to remove the 

Garbage Vulnerable points (GVP). 

Respected Sir, 

With reference to above mentioned subject matter, and letter No. 7803/CMC dated: 30.11.2023. 

We would like to inform you that as per Agreement between MCP and JBM, deployment of 214 

Auto Tipper, 94 Manual rickshaws, 45 bins, 45 Mobile compactors is not the part of Agreement. 

As per CPHEEO Guidelines and agreement with MCP we have deployed 85 Tata Ace (75 Running 

and 10 Spare in Parking), 88 Rickshaws, 2 JCBS and 1 Pock Lane for collection and Transportation 

of waste. 

We would like to highlight some points which are hindering the existing C&T Process: 

1. We have asked MCP to allot us land for Secondary Collection Point but still not received. 

2. There is no meeting conducted by MCP of the Private Rickshaw Vendors with us which is 

hampering the Door to door collection system. 

3. We are struggling to clear our Bills from MCP from last 3 months. 

Note: We have already shared the C&T Vehicles plan with MCP. 

Thanking you 

Sd/- 

For JBM Environment Management Pvt. Ltd. 
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JBM Environment Management Private Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro 

 

No.: JBM/EMPL/C&T/MCP/12122023/06     Date: 12/12/2023 

 

To,  
 
The Commissioner,  
Municipal Corporation of Panipat,  
Near Railway Station Road. 
 
Subject: regarding discussion on 100% Door to Door collection of waste in Panipat city. 
 

Dear Sir, 

This is in regards to the above mentioned subject line. We would like to submit the details of the 

discussion of meeting held on 12 December 2023 at MCP Office, Panipat on 100% door to door 

collection of waste-Challenges, strategies and planning. 

Please find below the major points of discussion: 

1. Municipal Commissioner Panipat stated that Door to door collection vehicles deployed by 

JBM in all the wards of the city are not sufficient for 100% collection of waste. 

JBM replied: As per agreement between MCP and JBM, it was directed to JBM that you 

will deploy the waste collection vehicle as per CPHEEO guidelines. And as per CPHEEO 

guidelines 1 LCV covers 1500-2000 households. Since the total households in Panipat city 

are 1,38,000 (approx.), JBM has deployed 75 Tata Ace (plus 10 Spare Tata ace at parking) 

and 88 Rickshaws for door to door collection of waste which are sufficient for the city. 

2. Municipal Commissioner directed Joint Commissioner to inspect the collection vehicles in 

wards by tomorrow. 

3. JBM has raised the issue of private unauthorised rickshaws which are collecting waste from 

wards and JBM is doing the secondary collection of their waste. Since they are not 

submitting the user charges to JBM, which is adding a huge cost to JBM and also 

hampering the entire waste collection system. Municipal commissioner replied: All the 
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private rickshaws will be aligned with JBM and directed Joint Municipal Commissioner to 

align all the private rickshaws with JBM for the smooth flow of collection system. 

4. JBM has raised the issue of non-allotment of Secondary collection point. 

Municipal Commissioner replied: Municipal commissioner assured that they will 

provide land to JBM for secondary collection point shortly. 

Please find attached the details of households with door to door waste collection vehicles 

deployment plan in Annexure 1. 

Thanking you 

Sd/- 

For JBM Environment Management Pvt. Ltd. 
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JBM Environment Management Private Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro 

 

No:- JBM/EMPL/C&T/MCP/SCP/2024/0809/01    Date: 09/08/2024 

To, 
 
Commissioner,  
Municipal Corporation  
Panipat.  
Haryana 
 

Sub: Regarding issues being faced with temporary SCP at Binjhol Village and allotment of new 

SCP 

Respected Sir, 

We are continuously facing problem with the land allotted for use as SCP/Transfer Station at 

Binjhol Village for carrying out C&T activity. This is the single land allotted to JBM as well as 

contractors working for road sweeping and drain desilting. Both these contractors are also dumping 

their road sweeping dust, drain silt and Malba at this point. 

As the WtE Plant at Murthal is not designed to handle malba, dust, drain silt, it is becoming tough 

to manage such waste. Further JBM EMPL has no liability of handling/managing drain 

silt/malba/dust collected by sweeping contractors however due to this accumulated silt/dust/malba 

your good office always issues notices to JBM for cleaning of the same. We have no place to 

dispose such waste. Villagers of Binjhol are also protesting to close this SCP and we are riot 

provided any other land for use as SCP. 

We request your good office to provide us a separate dedicated land for SCP specified for use in 

such activities and also request to allot separate land to the sweeping contractors for disposing 

their road sweeping dust, drain silt and Malba. 

Thanking You, 

For JBM Environment Management Pvt. Ltd. 

Sd/- 

Authorized Signatory  
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Municipal Corporation Panipat 

To: 

M/s J.B.M. Environment Management Private Limited 

601, Hemkunt Chambers, 89, Nehru Place, New Delhi 

 

Reference Number: 2673 

Date: 14/08/24 

SUBJECT: Regarding establishment of Secondary Waste 

Collection Centre/Transfer Station on 1.5 acres of land 

provided at Barsat Road, Panipat. 

 As you are aware, the daily collected waste from 

Municipal Corporation Panipat area is being temporarily 

disposed of on the land provided between two canals in 

village Maharana. Due to the irregularities and 

mismanagement created by your organization at this site 

(failure to properly lift waste and non-application of 

lime/bleaching powder), the residents of village Binzhoul 

and Maharana have prevented waste vehicles from 

disposing waste at this location. It has now been 

determined that Municipal Corporation Panipat shall 

establish this Transfer Station/Secondary Waste 

Collection Centre on the 1.5 acres of land on Barsat Road, 

which has been provided to you on lease. 
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 Therefore, through this letter, you are hereby 

directed to mandatorily commence the construction work 

including tin shed, flooring, boundary wall, etc. on this 

land within the next two days, failing which this work 

shall be executed by the Municipal Corporation at your 

company’s risk and cost, for which you shall be held 

responsible. This matter may be treated as most urgent. 

Sd/- Illegible  

Joint Commissioner 

Municipal Corporation Panipat 

 

Date: 

Endorsement Number: 

 

Copy forwarded to the Honourable Commissioner, 

Municipal Corporation Panipat for information. 

Sd/- Illegible  

Joint Commissioner 

Municipal Corporation Panipat 

 

Improvement Trust Building, Railway Road, Panipat, Haryana 

Office email: nagarnigampanipat132103@gmail.com, Phone: 0180-2645800 

Website: nagarnigampanipat.in 
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HARYANA STATE POLLUTION CONTROL BOARD  

SCO NO. 55 SECTOR – 25, HUDA, PANIPAT 

Ph – (0180) 2672037, Telefax – 2664951,  

 

No. HSPCB/PR/2024/926       Date 22.08.2024 

 

To, 

The Municipal Commissioner 

Municipal Corporation 

Panipat 

 

Sub: Show Cause Notice for non-compliance under Municipal Solid Waste (& 

Handling) Rules, 2016 for the year 2024-5   

Whereas every Municipal Authority is responsible for collection, segregation, 

storage transportation processing and disposal of Municipal Solic Waste in 

Environmentally safe manner. 

Whereas every Municipal Authority or operator of a facility shall make an 

application Form-1 for grant of authorization for setting up waste processes & disposal 

facilities including land from the Stale Pollution Control Board. 

Whereas as per Solid Waste Management Rules, 2016 every Municipal Committee 

have to submit annual report every year in Form No. IV. 

Whereas till date you have rot set up the facilities for collection, segregation, 

storage transportation, processing & disposal of Municipal Soid Waste, as per provisions 

al Solid Waste Management Rules, 2016. 

Whereas you have neither applied for authorization for the year 2024-25 under the 

above said Rules to this Board and disposing of Municipal solid Waste of Panipat City 

under the jurisdiction in low lying area without proper segregate on processing and 

treatment in violation of the above said rules. 
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In view of above, you are hereby issued the show cause notice for 15 days as to 

wry legal action may not be initiated against you under the provision of under section-15 

of EP, Act 1986 0 violation of said rules as you have failed to apply for authorization of 

existing land fill sites, submission of me bound action plan for develops MSW Rules and 

submission of quantification and characterization of the waste generated in the town on 

the prescribed Performa. 

In case you fail to apply for authorization for the year 2024-25 and to comply with 

deficiencies mentioned above within the above mentioned stipulated period, it will be 

presumed that you have nothing to say in this regard and accept the status above which 

will warrant action under the provisions of above said Acts as mentioned above 

Sd/- 

Regional Officer 

HSPCB, Panipat 
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HARYANA STATE POLLUTION CONTROL BOARD  

SCO NO. 55 SECTOR – 25, HUDA, PANIPAT 

Ph – (0180) 2672037, Telefax – 2664951,  

 

No. HSPCB/PR/2024/1401      Date 10.10.2024 

 

To, 

M/s JBM Environment Management Private Limited,  

601 Hemkunt Chambers.  

89 Nehru Place, New Delhi-110019 

 

Sub.: Show cause notice for imposition of Environmental Compensation for the 

improper handling and unscientific dumping of solid waste at Village Mehrana, 

Panipat in violation of Solid Waste Management Rules, 2016 as per board policy 

order dated 22/12/2021 for the Methodology for Assessment Environmental 

Compensation. 

Whereas Original Application (OA) No 810/2024 under Section 14 and 15 of 

National Green Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010) has been 

registered by Sh. Ashish, Village Ugra Kheri, Panipat. 

Whereas the allegation is that Mis JBM Enviro Group are dumping huge garbage 

and solid waste in open land at Village Mehrana Panipat in improper and unscientific 

manner open burning of waste and dumping of waste in River 

Whereas the said site was visited by the Joint Committee constituted by NGT vice 

order dated 27/08/2024. Durning inspection it was informed by the representative MC, 

Panipat that the responsibility of treatment and disposal of solid waste of MC Panipat is 

with your unit The following violations of Solid Waste Management Rules, 2018 were 

observed at site. 

1. The legacy waste with approx.. quantity 360 MT has been found dispose on the 

site located at village Mehrana, Panipat 
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2. No segregation of solid waste was done by the company 

3. No covered facility for storage of street sweeping was provided by the company. 

4. No boundary wall of the site was done by the company 

5. The waste is dumped in pervious open land and solid waste is causing damage to 

the upper soil and leachate percolate through soil thus contaminating ground water 

In view of the above you are hereby show caused for 15 days as to why 

Environmental compensation may not to be imposed for the damage caused to the 

environment, for above mentioned nоn-compliance of Solid Waste Management Rules, 

2016. 

In case you fail to comply with the non-compliances mentioned above within the 

above mentioned stipulated time period, it will be presumed that you have nothing to say 

in this regard and accept the status as above, which will warrant the imposition of 

Environmental Compensation as per board policy order dated 22/12/2021 for the 

Methodology for Assessment Environmental Compensation. 

Sd/- 
Regional Officer 

Panipat Region 
 

Encl. No. HSPCB/PR/2024      Dated 
 

A copy of the above is forwarded to the following: 

1. The Chairman, Haryana State Pollution Control Board, Panchkula 

2.  The Deputy Commissioner, Panipat 

3. The Municipal Commissioner, Panipat with request against the unit, M/s. JBM 

Environment Management Private Limited for violation with SMW Rules, 2016. 

 

Sd/- 

Regional Officer 

Panipat Region 
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JBM Environment Management Private 
Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro 

 
 
No: -JBM/EMPL/C&T/MCP/Legacy/2024/2017/01         Dated:17/10/2024 

 

To, 
 
Commissioner, 
Municipal Corporation, 
Panipat, 
Haryana 
 

Ref:  HSPCB Notice No. HSPCB/PR/2024/1301 dated 20/09/2024  

NGT Order in OA no.810/2024 dated 27/08/2024 

Sub:  Regarding disposal of solid waste disposed at dumpsite near Village 

Binjhol. 

Respected Sir, 

With reference to orders above we would like to inform that the solid waste 

dumped near Binjhol village has been professed and bioremediation work has 

been completed with plantation on the said land parcel. Pictures of processing, 

disposal and plantation work has been attached herewith for your reference. 

We request you to issue us a work completion certificate for the same. 

Thanking You, 
Sd/- 
 
For: JBM Environment Management Pvt Ltd 
Authorized Signatory 
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JBM Environment Management Private Limited 
Weighbridge Daily Entry Register 

Date: 10 Oct-24 to 14 Oct 24 
Name of the 
Weighbridge: 

Jai Laxmi Dharma 
Kanta 

Location: Panipat 

Date Time 
Weigh Bridge 

Slip No. Vehicle No. 
Gross 

Weight (in 
tonnes) 

Tare Weight 
(in tonnes) 

Net 
Weight 

(in tonnes) 
11/10/24 2:38 6560 HR 69 E 5936 55.525 16.655 38.870 
11/10/24 8:36 6565 HR 69 E 5936 58.795 16.655 42.140 
11/10/24 9:58 6580 HR 69 E 2368 68.985 15.800 53.185 
11/10/24 21:11 6581 HR 69 E 5936 57.245 16.655 40.590 
12/10/24 5:51 6584 HR 69 E 5936 68.690 16.655 52.035 
12/10/24 5:56 6585 HR 69 E 2368 75.275 15.800 59.475 
12/10/24 15:19 6601 HR 58 D 1392 50.785 17.210 33.575 
12/10/24 18:39 6604 HR 69 C 4596 48.090 14.475 33.615 
12/10/24 19:28 6609 HR 69 E 5936 58.195 16.655 41.540 
12/10/24 23:39 6611 HR 58 D 1392 54.510 17.440 37.070 

Total 596.095 164.000 432.095 
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JBM Environment Management Private Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro 

 
No:- JBM/EMPL/C&T/MCP/Legacy/2024/1125/01         Dated:25/11/2024 

 
To, 
 
Haryana State Pollution Control Board, 
SCO No.55, Sector 25, HUDA Panipat, Haryana. 
 

Ref: HSPCB Notice No. HSPCB/PR/2024/1301, dated 20/09/2024, NGT Order in OA no. 

810/2024, dated 27/08/2024, HSPCB Notice No HSPCB/PR/2024/140rdated 10/11,2024, 

Sub: Regarding disposal of solid waste disposed at dumpsite near Village Binjhol, 

Respected Sir, 

With reference to orders above we would like to inform that the solid waste dumped near 

Binjhol village has been processed and bioremediation work has been completed with 

plantation on the said land parcel. Pictures of processing, disposal and plantation work has 

been attached herewith for your reference. We have already informed Municipal 

Corporation Panipat regarding the completion of said work vide letter no. 

JBM/EMPL/C&T/MCP/Legacy/2024/1017/01 dated 11/10/2024. 

This is for your kind information and records. 

C.C.- Commissioner, Municipal Corporation Panipat, Haryana, 

 

Thanking You, 

Sd/- 

For: JBM Environment Management Pvt Ltd 
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JBM Environment Management Private 
Limited 
Corporate Office 
Plot No.9, Institutional Area 
Sector 44, Gurgaon – 122003 [Hr] 
T +91-124-4674500, 4674550 
T +91-124-4674599 
W www.jbmgroup.com 

JBM 
Enviro

No. JBM/EMPL/HSPCB/C&T/2024/1203/01 Dated: 03.12.2024 

To, 

Regional Officer 
Haryana State Pollution Control Board 
SCO No. 55, Sec-25 
HUDA, Panipat 

Sub: Regarding dumped waste between two canals near village- Binjhol 

Ref: HSPCB Notice no. HSPCB/PR/2024/140 dated 10/11/2024 

Respected Sir, 

We at JBM EMPL are very professional and we have been successfully operating 

Integrated Project at Murthal since 2018 and has been consistent in performance 

standards and following all compliances strictly. 

Regarding the subjected matter, we have informed Municipal Corporation Panipat 

many times in the past that the said dumping site was also being used for dumping road 

sweeping waste (soil, silt & malba) by two other contractors namely M/s PCC and M/s 

IND Sanitation (letter No. JBM/EMPL/C&T/MCP/SCP/2024/0809/01 dated 

09/08/2024 attached). JBM was only storing the municipal waste on temporary basis to' 

further bring that to waste to energy plant, Murthal. In spite of doing all the work in our 

scope we have been fined for the negligence of these contractors who neither processed 

their dumped waste scientifically nor lifted it ever. 

Considering our Jong affiliation with Corporation we anyhow processed all the waste 

and did plantation also after backfilling the said land parcel with dean fertile soil. 
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This is for your information and records. 

 

Thanking You, 

Sd/- 

For, JBM Environment Management Private Limited 
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Proceedings of Meet lna of Environmental Compensation Assessment Committee held on 
04 12 2024 

The Board, In consideration of the report of the CPCB in-house Committee for 
Methodology for Assernng Environmental CompPnsatlon and Action Plan to Ut,I ze the 
Fund, adopted thl nodallt1es/methodoloev for assessing, ImposIng and ut1hlahon of 
envi•onmental compensation from the polluting units In the State of Haryana v1de letter no 
HSPCB/PLG/2 21/2343-2381 dated 22.12.2021 as apphcable and the I· mula adopted by 
Haryana State Pollution Control Board Is as undu 

EC Pl X N X R X s X LF 

EC tnvironmtnt Compensation 
Pl= Pollution Index 

N Number of days of violation 
R = Factor in Rupees 

s = Factor for scale of operation 
LF = Location Factor 

However, In supersession of committee constituted v,de order Endst No. 
1/173740/20] a, d 20.09.2023 a comm ttee of following officer, of Board has been 
reconstrtutcd v1de order no. HSPCB/Estt./2023/4429-4437 dated 26.10.1023 to CJlculate the 
Environment Compensation The commIttN'. meeting Is presided over by Member 
Secretary, HSPCB alongw1th the following Me'Tlbers of the committee • 

1. Sh Pardeep Kumar, Member Secretary, (Chairman ) 
2. Sh. Bhupender Singh R1-,wa CEE (HQ) ( Member) 
3. Sh. Satmder Pal Sr EE (HQ), ( Member) 
4. Sh. Sanjeev Kumar, Sr, EE(HQJ 

The proposal has been placed before the committee durint t meetmg held on 
04 12 2024 by the Sr Environmental Engmeer - SWM Cell (HQ) for assessing the 
environmental compensation against the following unit:• 

M/s IBM Environment Management Pvt. ltd., 601, Hemkunt Chambers, 89, Nehru Place, 
New Delhi. 

The case of the above said unit Is placed before the committee as re ommended by 
the Regional Officer, Panipat for finalmng the environmental compensation v1de his letter 
dated 06.11 2024. The unit Is engaged in collection, segregation and procernng of the 
Municipal Sohd Waste of Panipat The ~Ite wl ere the waste ,s being dumped was inspected 
by SCM Panlpat a · r,w1th RO Panipat on 07 10.2024 and during mspectIon, 360MT legacy 
waste was found on the site located at Viii Mehrana. Panipat. No segn•galion of \0lld waste 
was done by co cessIonaIre, no boundary wJII of the site was made, the waste Is dumped m 
previous open land and the sohd waste 1s causing damage to the upper soil and leachate 
percolate through soil thus contaminating ground water also Accordingly SCN was issued to 
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the unit on 10.10 2024 to which unit has not submitted any replV, lhe unit 1s therefore 

liable to pay the environmc· ital compensation as oer the policy order no 

HSPCB/ PLG/2021/ 2343-2381 dated 22 12 2011 or the Soard. 

Personal Hearing 

During hearing. Sh. Bhuplnder S1ngJ,, RO Panlpat and Sh. Ra1esh Kumar Pandey, COO, 

Sh Anu df Sl"vastava, Sh. Ajeet Kumar and Sh. H1manshu Bawa representative$ of above 

sald unit appeared before the committee to represent their c.ise and 11 has been infon'l'led 

tliat it 1s the duty of MC Pan,pat to provide the designated site for storage of MSW and to 

furthN transport il to where waste to energy plant for generation of electricity. It has 

further t,,,en ln'ormed ~hat the contractor working for road sweeping and drain desilt ing are 

al~ dumping the road sweeping dust, drain silt and malba at this point Moreover the solid 

\1o~ste lying at site has been cleared by us, therefore the said E~ as recommended by RO 

may not be impo~ed on our unit as MC Pampat 1s liable for the same. 

Recommendation 

AccardlnRlv, atter de.t,11lcd dehborat1on, comm1tte1: 1s or the oplrllon that, 11 Is the 

mandate of th11 Mun1c1pal Corporauon, J;>ampat for handling and treatll'H:nt of the s.olld 

waste being generated In their area of JUrisd1ct1on therefore RO to re-examine the case and 

follow the procedure regarding Imposition of EC after taking r~levant details from MC, 

Pamp;it , 

~ 
Sanseev Ku;::; 

alt~ 
Satlnder Pal 

(SEE-HQ) (SEE-HQ) 

1W 
B.S Rlnwa 

(CEE-HQ) 

Pardel~ ar, IAS 

(Member Secretary) 

|| TRUE COPY ||

234 550



|| True Typed Copy || 
 

Proceedings of Meeting of Environmental Compensation Assessment Committee 

held on 04.12.2024 

 

The Board, in consideration of the report of the CPCB in-house Committee 

for Methodology for Assessing Environmental Compensation and Action Plan to 

Utilize the Fund, adopted the modalities/methodology for assessing, imposing 

and utilization of environmental compensation from the polluting units in the 

State of Haryana vide letter no. HSPCB/PLG/2021/2343-2381 dated 22.12.2021 

as applicable and the formula adopted by Haryana State Pollution Control Board 

is as under: - 

  EC = PI X N X R X s X IF 

EC = Environment Compensation 

PI = Pollution Index 

N = Number of days of violation 

R = Factor in Rupees 

S = Factor for scale of operation 

LF = Location Factor 

However, in supersession of committee constituted vide order Endst. No. 

1/173740/2023 dated 20.09.2023 a committee of following officers of Board has 

been reconstituted vide order no. HSPCB/Estt./2023/4429-4437 dated 

26.10.2023 to calculate the Environmental Compensation. The committee 

meeting is presided over by Member Secretary, HSPCB alongwith the following 

Members of the committee: - 

 1. Sh. Pardeep Kumar, Member Secretary, (Chairman) 

2. Sh. Bhupender Singh Rinwa, CEE (HQ), (Member) 
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3. Sh. Satinder Pal, Sr. EE (HQ), (Member) 

4. Sh. Sanjeev Kumar, Sr. EE(HQ) 

The proposal has been placed before the committee during its meeting held 

on 04.12.2024 by the Sr. Environmental Engineer - SWM Cell (HQ) for assessing 

the environmental compensation against the following unit: - 

 

M/s JBM Environment Management Pvt. Ltd., 601, Hemkunt Chambers, 89, 

Nehru Place, New Delhi. 

 

The case of the above said unit is placed before the committee as recommended 

by the Regional Officer, Panipat for finalizing the environmental compensation, 

vide his letter dated 06.11.2024. The unit is engaged in collection, segregation 

and processing of the Municipal Solid Waste of Panipat . The site where the waste 

is being dumped was inspected by SDM Panipat alongwith RO Panipat on 

07.10.2024 and during inspection, 360MT legacy waste was found on the site 

located at Vill. Mehrana, Panipat. No segregation of solid waste was done by 

concessionaire, no boundary wall of the site was made, the waste is dumped in 

previous open land and the solid waste is causing damage to the upper soil and 

leachate percolate through soil thus contaminating ground water also. 

Accordingly, SCN was issued to the unit on 10.10 2024 to which unit has not 

submitted any reply The unit is therefore liable to pay the environmental 

compensation as per the policy order no. HSPCB/PLG/2021/2343-2381 dated 

22.12.2021 of the Board. 

 

Personal Hearing 

During hearing, Sh. Bhuplnder Singh, RO Panipat and Sh. Rajesh Kumar 

Pandey. COO, Sh Anurag Srivastava. Sh. Ajeet Kumar and Sh. Himanshu Bawa 

representatives of above said unit appeared before the committee to represent 

their case and it has been informed 
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that it is the duty of MC Panipat to provide the designated site for storage of MSW 

and to further transport it to where waste to energy plant for generation of 

electricity. It has further been informed that the contractor working for road 

sweeping and drain desilting are also dumping the road sweeping dust, drain silt 

and malba at this point. Moreover, the solid waste lying at site has been cleared 

by us, therefore the said EC as recommended by RO may not be imposed on our 

unit as MC Panipat is liable for the same. 

 

Recommendation 

Accordingly, after detailed deliberation, committee is of the opinion that, 

it is the mandate of the Municipal Corporation, Panipat for handling and treatment 

of the solid waste being generated in their area of Jurisdiction therefore RO to re-

examine the case and follow the procedure regarding imposition of EC after 

taking relevant details from MC, Panipat. 

 

 

 

Sanjeev Kumar Satinder Pal B.S. Rinwa 

(SEE-HQ) (SEE-HQ) (CEE-HQ) 

 

 

Pardeep Kumar, IAS 

(Member Secretary) 
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Shifting of MSW Materials From SCP Point Binjhol to WTE Plant Murthal Sonipat on Dtd: 5/01/2025 
Weight of MSW Materials 

Sr.No. Date of 
Shifting 
MSW 
Materials 

Registration 
No. of 
Vehicle 

Type 
of 
Vehicle 

Number 
of trips 

Timing 
of MSW 
Lifting 

Gross 
weight 
kg/mt. 

Tare 
weight 
kg./mt. 

Net 
Weight 
Kg./Mt. 

Remarks- 

1 05-01-2025
 HR 10AD 

4527 Tractor 1 4.20 pm 6400 3650 2750 

2 06-01-2025
 HR 10AD 

4527 Tractor 1 
11.01 

am 7995 3685 4310 

3 
 HR 10AD 

4527 Tractor 2 
11.59 

am 8530 3680 4850 

4 
 HR 10AD 

4527 Tractor 3 1.38 pm 8110 3690 4420 

5 
 HR 10AD 

4527 Tractor 4 2.42 pm 8615 3685 4930 

6 
 HR 10AD 

4527 Tractor 5 3.43 pm 8255 3690 4565 

7 
 HR 10AD 

4527 Tractor 6 4.35 pm 8500 3690 4810 

8 08-01-2025
 HR 10AD 

4527 Tractor 1 
11.16 

am 8890 3715 5175 

9 
 HR 10AD 

4527 Tractor 2 
12.19 

pm 8460 3700 4760 

10 
 HR 10AD 

4527 Tractor 3 1.54 pm 8470 3725 4745 

11 
 HR 69E 

0542 Hyva 4 3.40 pm 53530 16430 37100 

12 
 HR 10AD 

4527 Tractor 5 3.42 pm 8410 3720 4690 

13 09-01-2025 
 HR 10AD 

4527 Tractor 1 
11.00 

am 8645 3880 4765 

14 
 HR 69E 

0542 Hyva 2 1.16 pm 53870 16740 37130 

15 
 HR 10AD 

4527 Tractor 3 1.22 pm 8890 3675 5215 

16 
 HR 10AD 

4527 Tractor 4 3.59 pm 9215 3680 5535 

17 
 HR 10AD 

4527 Tractor 5 5.15 pm 8385 3680 4705 

18 
 HR 10AD 

4527 Tractor 6 5.57 pm 9825 3670 6155 
Total 242995 92385 150610 
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